Before The Hon’ble National Green Tribunal
Eastern Zone Bench, Kolkata

OA No. 121 of 2024

National Federation of Indian Road

Transport Workers &Ors.

......... Applicant
-VERSUS-
Union of India & Ors.
......... Respondents
I.N.D.E.X
Sr. Particulars of the | Annexure Page No.
No. Documents |
1 Aflidavit | 4o \\
2 Copy of CTO Issued by R-1 WL
WBPCB.
3 Copy of the sanction order R-2 LYo 59
Place:- Kolkata
Date: s¥|valrels '(\F'”“ s

Ashok Prasad, Advocate
Counsel for Respondent No. 4
Mobile: 9883069404
Email id: ashokadvhc@amail.co




Before The Hon'ble National Green Tribunal
Eastern Zone Bench, Kolkata

OA No. 121 of 2024

National Federation of Indian Road

Transport Workers &Ors,
weneeens Applicant

~-VERSUS-

m of Indin &Ors.

Respondents

---------

LY ON BEHALF OF THE RESPONDENT NO. 4 DRM,

KO\’y

= = HOWRAII DIVISION, EASTERN RAILWAYS.

MOST RESPECTFULLY SHEWETH:

I, Rahul Ranjan son of Sri Prem Kumar
» presently posted as a Sr. Divisional Commercial
Manager, Eastern Railway, Howrah Division, Howrah.

do hereby solemnly affirm and declare as follows:-

1. That T am well conversant with the facts and

circumstances of the case, and as such, I am duly
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authorized and competent to swear this affidavit on

behalf of R-4, in the above matter.

2. That I have read and understood the original
application and have been advised to traverse by way

of this Counter Affidavit as reply thereto.

3. That save and except those which are matter of
record and those which are specifically admitted
hereto the contents of the OA that have not been
specifically admitted hereunder or are a matter of

record be deemed denied.

4. That the deponent craves liberty to raise additional

submission or file supplementary affidavits in case

plication has been filed by National Federation of
Indian Road Transport Workers and Ors for the non
compliance of the pollution measures as per direction of
the West Bengal Pollution Control Board. But we have
valid CTO issued by WBPCB  which is valid upto 08-
0%-2027.
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A copy of CTO issued by WBPCB dt.02-09-2020 is

annexed herewith and marked as Annexure — R -1.

PARA WISE REPLY

1. That the contents of Para 5.1 of the Original
Application are matter of record, hence does not
warrant any reply.

2. With regards to the para 5.2 of the Original
Application, it is humbly submitted that Railway

Administration has provided several facilities for

. P. M
X 2

bourers like Drinking water, Resting facilities |,
ilets, Canteen Facilities etc with a view to

rovide better amenities to laborers working at

SR ot Dankuni Goods Shed. Railway has not received
any complaint from the existing labours at
Dankuni Goods Shed regarding the inadequate

facilities for labours at Dankuni.
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3. With regards to the contents of Para 5.3 of the

Original Application are matter of record, hence

does not warrant any reply.

With regards to the contents of Para 5.4 of the
Original Application, it is already mentioned in

para 2 of the reply affidavit. Beside that for

arresting dust pollution, spraying of water by
different means is carried out periodically for
implementing the various pollution control
measures as instructed by West Bengal Pollution

Control Boardand as advised by Railway Board

the execution / procurement of material is at

final stage.

. With regards to the para 5.5 of the Original
Application, it is humbly submitted that Railway
has taken a serious note upon the instruction of
WBPCB and upon the WBPCB instructions the

proposal for execution/ Procurement of required

B 7 SEP 204



material is at final stage after following due
procedure laid down for that purpose.

6. With regards to the para 5.6 of the Original
Application, it is humbly submitted thatreply of
the same already mentioned in para 4 of this
affidavit and apart from this several steps which
are required to be taken as per direction
according to Railway Board Notification No.

2015/EnHM/15/01 dated 16.04.2018 is also

does not warrant any reply.

8. With regards to the contents of Para 5.8 of the
Original Application it is humbly submitted that
during the meeting between Railway Authorities
and officials of WBPCB held on 24-08-2023 in
the office of WBPCB at Parivesh Bhaban the

Railways were exempted from deposition of Bank
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Guarantee and ag such the same han not been
take up. The works under para 5.8 (n) to () &
5.8 (g) have been token up for implementation,
Regarding works under para 5.8 () il is o be
stated that Transport workers are nol Roilway
Staff and are deployed by The  Labour
Association on daily basis as - per their
requirement.Railway Authority is not liable to
conduct regular health check up of thesce
labourers , drivers and helpers deployed by a
third Party agency.

. With regards to the contents of Para 5.9 of the
Original Application, it is humbly submitted that

it has been clarified in carlier paragraph 8.

10. With regards to the contents of Para 5.10 of
the Original Application, it is humbly submitted
that the measures for combating the menace of
pollution as laid down by the Railway Board has
been taken up for implementation as directed by

the Railway Board. These include construction

B 7 Stp a0



of boundary wall, construction of garland drain,
tree plantation, installation of water sprinkler,
installation of Ambient Air Quality monitoring
system and noise level monitoring system etc.
The execution / procurement of material is at
final stage.

11.  With regards to the contents of Para 5.11 of
the Original Application, it is humbly submitted
that it has been clarified in earlier paragraphs.

12. With regards to the contents of Para 5.12 of

the Original Application, it is humbly submitted

that as already stated herein above the works to

een taken up and it is re-iterated that the

Railways have not shied away from fulfilling its

obligations.

13. With regards to the contents of Para 5.12 of
the Original Application, it is humbly submitted

thatthe procurement of equipment for monitoring

87 sep 2021



of pollution level execution of different work for
prevention of pollution ot Dankuni Goods shed
are required mtervention of multiple
departments. Provisioning of fund, sanctioming
of appropriate authority & ultumately allotment
of the contract through open and transparent
manner which takes time & now it 1s at the final
stage of implementation. The Proposal for
pollution control related works at Dankum

Goods Shed has already been sanctioned from

ppropriate authority and TDC (Tentative date
r completion) for Notice for Inviting Tender
(NIT) is fixed on 15.09.2024.
\\i‘i . .

. A copy of the sanction order from Railway Board

is annexed herewith and marked as Annexure R-

2.
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PRAYER

In view of what has been stated hereinbefore, It is
respectfully submitted that the application may
kindly be disposed with orders/ directions as

deemed fit and proper in the facts and

circumstances of this case. The answering

respondent may kindly be exempted from personal

appearance forthwith.

21 P 3‘03_@
DEPONENT
afte wEa 1T e

8r. Divl. Commi. Manage

@A, BTt
Easterr Rallway, Howrar
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VERIFICATION

Verified at Kolkata on this ofSeptember,
2024, that the contents of the above affidavit are
true and correct to the best of my knowledge. No.

part of it is false and nothing material has been

concealed therefrom.

A o famie
DEPONENT

Identified by me IR TR LTI s
* 8r. Divl. Comml. Manage

- BIAET

—‘AK{\ML (L«.«\_\ Eastern Raltway. Howrar

Advocate

Solemnly Affrmed

Dac :
efOfﬂ me on ing farec

tification

e M/FDERW
. . . O
City Civil Cnurt, Calcyr :Y

Qep No 791112010 Gavt. of Indim
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1 VWVESL pengal olunon LOntrol soara
2% . Paribogh: Bhawan, 10A; Block — 1A, Sector Ill, Bidhannagar
Lot Kolkata - 700 106 -

Y Co‘rt‘iﬁcalu for ‘Consent to Operato’

No. €0 U T279, Mamn Na. q'|9,, Date: a:z_l 6 I n.020

ANNEXURE-R*1

The West Bangal Pollution Control Board hereby grants ils ‘Consent to Operato’ under seclion ?5&260f
the waler {Provention & Gontrol of Pollution) Act, 1874 and under section 21 of tha Air (Prevention & Gonlrot of
Pollutiqn) Act, 1881 and the Rules and Orders made thereunder 1o M/s Daskurs . Roax
Qowda... MU?P“W.GM.SMAS‘-\?}‘JB ............................. for its unil located al
T T T N A N S T O T R OL
1o run the industrial plant and to manulacture fsiore / install ...k . .md.u;(j}f-' 5‘1) =
tora period from......... NMAU & ..lo....Q.‘&F.Q‘.‘J. D 27.....1ooperateThe industnadrplant and to discharge
liquid etlluents through outlets / oulldlls and to emit the gascous emission in accordance with the canditions 45
menlioned below provided on any day al any instant the quanlily and quality ol liquid discharge and gas=ous
emission shall not exceed the permissible limit as specilied in the Environment (Protection) Act. 1986

reeeen

Breach of the conditions and / or failure to comply with the directions / conditions as staled below shall
render the applicant liable for prosecutlon under the provisions of Water (Prevention & Control of Pollution) Act,
1974 and Air (Prevention & Conlrol ol Pollution) Act, 1981.

of or change or aller this consent by giving ane month's nolice to the applicant.

Conditions Thuestmart on {-}...LA.‘.a . R; IB.’I’-’],DJ\}_.

01.  The Applicant shall be responsible lor the quantity and quality of liquid effluent and gaseous emissions

02.  The Applicant shall maintein lhe quality ol liquid elfluent discharge and air emissions and noisc levels
within statulory limits as menlioned in Environment (Protection) Act, 1986.

The Applicant shall subinit analysis reporls ol the lesting of liquid clfluent ard air emissions by Board-

recognised laboratories with their applicalions, incase of any, discharge / Emission is involved in the
process o! manufacture.

04.  To bring into any change in industrial plant, furnace, llues, chimneys, place and/cr point of discharge of

liquid and gaseous effluents, pollution control equipments the Applicant shall obtain prior permission of
the Board in the regard.

e Applicant shall maintain good house keeping, good working condition and take adequale measures lor
\{rol of pollution from all sources.

licant shall bring about at least 33% of the available open fand under green coverage/plantaton

M: The Applicant shall control the tugilive emissions [rom the aclivity are so as 10 maintain clean and sa‘e
$040 enlirahimient in and around the faclory premises.

ant shall provide drainage system ol conveying liquid.wastes.
icant shall allow the offlcers ol the Board lo enter into Ihe applicant's premises al any reasonatlo
inspecling the unil. _

Thg”’Applicant shall make an application to the State Board in \he prescribed form for 1

enewal of \ha
nsenl al least 30 days before the date ol expiry of 1his consent. ©

11.  The solid waste generated within the factory premises, sweepings etc. be disposed off scientifically so as
nol to cause any nuisance / poliution. :

12.  The Applicant should adopt adequale precaulionary measures (o prevent any inconvenience or annoyance
1o the denizens of the locality due ta ils activily or bo a cause for environmental concern

13, Incase of using Diescl Gonerator, fdoqumo [;lccupllu ary megsures ta ba laken as per norms lixed up
by CPCB. Jha. Tl 1ophae) S - i e Bt P
shall dotain ;m.alw&h- ;Q-nhbp b FAE Camcanaedd da st

or and on behall of the West Bengal Polulion Control Bosto

Generd hNMnage
District Industties Centre

3
g‘ ﬂ'&/ ‘ Ex-otlicuggmgonmmg;@H-.ce:

[ BEESNEE N\ ] “

The State Board reserves its right lo revoke, withdraw or make any reasonable variation ol the conditions i

{;;%9\" . ,\é\(’ WeslilgnomlEiivionCoaliaiBatra
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ANNEXURE - R-2

wbaia) won toiter aflee shorlisling . Show Detally

54 - Passenger Amenities

Flan Head (1
ype Other Than Washable .
Aprun) Priority Rank : 2
Short
Description Darbuni - Pollulion Control related works at Dankuni Goods-shed under Sr DEM 2/HWH,

Description Pellution Contral related works al Dankum Goods-shed under Sr. DEN 2/HWH

Sub Head Other Railway Users' Amenibies Classification : Unclassilied

Allocation Cost Outlay Cost

o (in Rs. Thousands) (in Rs. Thousands) Department (In Rs. Thousands)
Catimates CAR 13846 o Cost civil 15751 Abstract Cost
Break-Up ?
Other 12471
Divisl
vision Howrah State WEST BENGAL  Station/Section Dankuni (DKAE)

Budget Year  2023-2024 out of Turn No Vetted Cost 28222
Gauge Route Class Nature of Work B,,T“mh o.5af
Rall Type Sleeper Type Quantity
ROR(%a) Feasibility Yes
Site Plan
Required? : Nol required CRRM
Vetting Status Vetted wirh Checknote by Railway :r:trudsli!ing g;‘g;";::fg waltzlﬁgftPZBBﬁii‘W;‘:" rﬁe;;‘:/rlz‘;i;hm"mu asen
—Umbrelly Waork's details _ : ‘ .

\
Procass Under Umbrella Work : o
Name of Umbrella Work:

Eactern Rallway- Upgradaton/Madernisation of Infrastructure at good sheds (PB# 1302/NR/2023-24)

Name of Main Umbrella Work:Upgradation/Modernisation of Infrastructure at good sheds (Umbrella work 2023-24)
Ruallway of Umbrella Work: ER

Sanction Year: 2023-2024

Project ID: 02.00.53.23.1.15 001

Allocatlon Cost (In Rs. Ths.) Outlay Proposed (in Rs. Ths.) Current Outlay Alloted (in Rs. Ths.)
CApP 5694100

l 0 36800
~—DRM Prionty Work Tag

Opted for expedite execution of work by initiator of proposal: -

|
|
{ DRM's Personal Certificate Status: -

DRM Priority Works Tag: - /
\7Gali—5hakll Tag £
Red. No
Proposal marked under “Gati-Shakti Tag": - O 7,0 117 2
~ - 1172010
o n S
Justification IPollun(m Contral related works at Dankuni Goods-shed under Sr. DEN 2/HWH for renewal of CTO Certificate frow S}CE ""fa V‘y
s required. Hence proposed. ey Z
The propasal is concurred for an amount of Rs. 28222 thousands subjects to the following stipulations:-. Kind W .
administrative appraval of GM is to be obtained before sending the proposal to Rallway Board. The position of WIP nd * ’)
TF may be kept in view and emphasis should be on prioritizing and targeting already sanctioned works for completiongo ’,-‘ . N
i a5 to ensure effective/efficient utilization of imited funds/cutlays. Reasonableness of rate should be ensured. Cost - = - . ‘\0 //
R nanc: assessment may be critically reviewed during framing of detailed estimate after sanction of the work and preparation of 3 & o 4 i
oIIA LS Survey Report. Duplication of work with other sanctioned works , if any, may be avoided . Please certify that the N T //
quanuty has been considered on need based manner and are actually required for the work. 1t may be ensured that the L -

over all proposed cost of these works with other works of the subject umbrella work are kept within the sanctioned
umbrella works in each case.
Administrative

. her actian please.
Hamarks Noted. Forwarded for further action ple

Files Attached:

S.No. Subject FileName File Type
1 Engg Sub Estimate pollution Engg. Est. DKAE.xIsx Detailed Scope
2 Comm Estimate Rate Reference Pollution Comm Est. DKAe.pdf Detailed Scope
3 Comm Sub Estimate Comm| Estt DKAE.pdf Detalled Scope
4 WBPCB Order WBPCB Order.pdf Detailed Scope
GM's Inprinciple approval _12nos
5 GM's Inpriciple approval _Goods shed _PB-675e_23-24_PH- Detailed Scope
53.pdf
Dankuni~~Pallution Control related
bstract Estt.(Civil works at Dankuni Goods-shed under Sr. Detalled Scope
¢ i { ) DEN (2)HWH.pdf
DKAE pollution control sub-estimate ’
7 Comi sub Estt signed.pdf Detailed Scope
GM's approval for 01 proposal_PH-
53_for sending to Board and In-
8 GM's Approval Note principle approval of 01 work _PBitem Detailed Scope
no. 675e of 23-24.pdf
9 ACS 1 of IRFC Volume 1 2023 fx.pdf Detalled Scope
Test of remunerativeness for projects
10 Test of remunerativeness relating to improvement in operational Detailled Scope
efficiency and safety.pdf
11 Dept wise Estt single pdf Departwise estimate In single pdf.pdf Detalled Scope
12 2013/(;5/5[)-[/05/]0/ER[2023-24 Sanction Dated 19.10.2023.pdf Sanction Letter

Download all Attachments




tinents iew Ful r = | 7 '?

PLAN =EAD: 53-Passenger Amenities
N ORK : - i
wORK NaME - Dankuni - Pollution Control related works at Dankuni Goods-shed under Sr. DEN 2/HWH.

Forwarded for further necessary action for shortistng please.

SDCM/HWH
17/05/2023 18:42:07

Sr. DEN (Co)/HWH

Shortlsted by Rl. Forwarded for n/a please.

SR. DEN (CO)/HWH
30/05/2023 13:14:53

SDCM/HWH

Forwarded for concurrence please.

SDCM/HWH
30/05/2023 14:42:26

Sr. DFM/HWH

The subject case s retumed wih the folowing obsenvations:-

1. Scope of work with inspection report, survey sheel may be provided.
2. Commercial estmate & not taked with the abstract cost and that should be provided as per
3. Renewal of CTO Certficate from SPCB may be stated in detais wih supportive gudeines.

SDCM/HWH

Compliance of Item : 2- Durng preparation of Commercial abstract cost, there 5 no provision of sekecting Commercial Department. Hence, ‘Others’ s

g has been obtained from GeM contract no. : GEMC-511687749578902 did. 31.08.21 awarded by Cantral
f ana Nosa Montorng System with Dsplay cbtaned by consderng mmmum rete among 3BQs
rument and Webel Technology Limited which are attached herewih.

chosen. Rate Reference of one AAQ Monitom

Coaffields Limited, Minstry of Coal and Rate Reference o

received from Engineerng and Envionmental Solutions Pvt Ltd., Envire Inst|

It may be noted that in Commercial sub estmate & s mentioned that two unts of AAQ Montormng system and twe unts of Nose montorng system wi
be procured. Hence, the rate given in commercial sub estimate has to be mukiphed by 2 to get the abstract cost.

for Dankuni Goods-shed & vaid up to 08.07.2027. The

& noted that CTO (Consent to Operate) ssued by WEBPCB
2184 (12)-1M-11/2060%

ystem & requred for impementaton cf the orcer vide no.
Operation & Execution Cel, WEPCB to control polution at Dankuni Gocdsshed

Compliance of Item : 3- It may b
aforesaid procurement of AAQ Montomng System and Nose Montaring S
(Pt-V) dtd. 23.12.2022 (copy enclosed) passed by the Chief Engineer,
durna unkading and bading of consgnment. Non-compliance of the same may cause problem dumg renewal of CTO.

Forwarded for compliance of Item no:- 1.

SDCM /HWH
05/06/2023 15:45:24



Sr. DEN (Co)/HWH l (

Reply of Accounts observation is furnshed below
1. The scope of work nchide construction of boundary wall around the gonds shed.

2. Compled by Commercal Deptl, This & ta mention that Commercal ¢stimate has been refiected n 1RPSM.

3. Compled by Commercial Deptt.

Re-submitted for velting please.

SR. DEM (CO)/HWH
08/06/2023 13:12:49

Sr. OFM/HWH

The subject proposal, being shortisted by Competent Authorty and justfication/clarfication es fumshed , s cancurmed 1 wih tre folow rg o guld ofs

1. Sanction of Competent Authorty wih concurrence of HQ/Finance & to be obtaned.

2. Admnstratve Approval of DRM/HWH should be obtaned before sendng the casz Lo HQ.

3. Sub Estimate of any other cepartment I required may be processed before sending the case to HQ
4. CRRM vakie may be endorsed.

S. Throw forward lablity under the Plan Head & to be consdered.

6. It s Lo be certfied that this wark s not being overlapped wih other smiar nature of work.

7. hvalabiity of Fund is to be ensured.

SR. DPM/HWH
14/06/2023 183738

SDCM/HWH

Forwarded for further necessary action please.

SDOM /wn
15/06/2023 12:41:18

Sr. DEN (Co)/HWH

Complance agamst Accounts observaton i fumshed below;

1. Wi be obtamed from HQ kevel

2.1t i beng obtaned. 5 '_/“QVQ

and Lhe same has been pttached &t SLNo.Y. Laty

3. Sub-estt. af Commercial Deptt. amounting Rs. 12471 thou. b requred

4, Noted.

5. Noted. -
\

6, 1t s(mnr.-alhatmswarkhno! omwlholmrmmmdwm. L

7. Wil be engured after ganctien of work.

Forwarded fof kind approval please.

SR, DEN (D) Wk
20/06/2023 3128

DRM/HWH

s e

e

. DR M A

200872030 122348




CEPD/ER

Fowarded for further process please.

CEPD/ER

21/0 08"
CCM/ER J06/2023 14:08:05

Forwarced for fnance concumence.

CCM/ER
21/06/2022 15:49:26
FA & CAO/ER

The proposal s retumed for complance of under mentioned obsarvations:-

L :;“:\: ui’:":;?;;ﬂ:z:ﬂ;:::::::nml measures 2t Goods Sheds under WEBPCE( [PPSM ztrachment SWNG 03) & & ctaersd
BWN & Teit Goods-Shed . Detaded justfcaten of ose Montoring System has been proposed for Dankun GoodsShad whzreas 1 6 672 Lot for

2. It sheuld be ensured thet the proposed rkso ":E e 59055’5’?4 e et
3,64 35 cer mensurasfor thf: works are fufed the gudeines communiceted vide Bd's etter TC-T/ 20623/304/1(3421413 £2ted

’ ontrol ke Dust Screen wals , water spkling System , 2pproprate graen pef Cover el 2ng o31anrg
cansent from SPCB.

3. Asper VC of MOBD wih &zl PCOMs & PCCOMs regardng improvement of Goods -Sheds on 23.03.23, the proposed works shoud hase provoen of
NGT compiances - (3) Dense Green Bet n 3 lyer (b)Dus Suppresson Davices neuidng water sprkiers (€)Garend drams b Setting Fs ()
Bulding wind breang waks (e)PM 10 ar Qualty Anaizers and these snould be ensured.

4. From the note of SDOM/HWH dated 05.06.23 & & observed CTO (Consent to operaie) ssued by WEPCE for Daniunl Gootssnel € w2t WG
08.07.2027. AAQ Monttorng Staton and Nose Montarng System are regured far mplementaton of the order vde no. 2184(12) -1M-11/2005
dated 23.12.2022 pass=d by the WBPCB and non-campience of the same may cause Drobiem durng renzwal of CTO. Procost regariny
engagement of consulant for DPR on deveiopment of Bankuni Goods Shed nto \Waord ciss Goods Shed has been corcurred tris oFice, hence tne
propesed works may be revewed n the ignt of OFR.

!'_te stuation n other sdngs/good sheds s not very cleat

2 iles on peluton n Sdrgs/good sheds were Esued 3 long tme badk. Wy no acrion has been taken o for B not dez

oy pose s wal for dust screenng. Henee cost effectie tachngues may be explored.

shed & Rabwzy ownad or otherwse has 2ka not been clerfed. The resoonshity for getting cearances from SPEEMNGT

E/CTO has to be deadad accordnghy

t 23.res for controling dust poluton ke water sormiler system, graen bet cover etc? Whether there & dear pafezton for axen

‘: gudeines ssued vie ketter n0.2015/EnHM/15/C1 dated 16-04-18 or subsequent paicy guiei=s on the sz RS o B2

ssary action may be taken accordingly

v Warks s based on Approwimate Quantiy requremant. Pleass certfy that the scope and cos of the work Fzs besn

of actual ste survey and oa need based enly ta avod major devetion of @nctored scope of wore.

FA & CAO/ER
05/07/2023 16:59:20

Retumed for complance of HQ fnance obsenvations.

COMJER
05/07/2023 17:20:41

SDCM/HWH

Compiznce of HQ finance observations &€ ghven below:
rzxes handed whereas Bachamman has 3 fres of pecemeal capacty 278 Tk

Goods have 6 fnes of ful capacty wih monthly /2202 of 50
the huge ar=a and for proge” mentamng of podution evel

area of Dankuni Goads & 166883 sq mtc Therefore Lo Cover
% montoring (one each & Howrsh and Rarddnaman end & 1o be nstaled.

1. Dankuni
has sngle ne of ful capacty Total
two unis of AAQ mantoring and No

2. Noted and Ensured




U (enn

1

3 Pant (a) to (d) & to be ensured by Engineering Departiment., ‘ ; i

For Pomt (e), WHPCI has diected Lo mstal AAQ monitoring system (which includes all types of analyzers Including PM 10) and notse menitorng system.
Theretare the same has been propused i the subject work and tts cost has been included in commerclal estimates.

4. Pertanmg to Cngnecnng Department

5. Polution control reted works of other goods-sheds/sldings have already been proposed under Goods-shed development umbrella works In PH 53 for
Y 2023-24

6 Hecentl, WORCD offcials nspected Dankuni Goods and based on their report, WBPCB vide letter dtd No. 762/EN/1P-01/2022 dtd. 24.04.2023 has
diected to underake the propesed poliution control works particularly at Dankunl.on urgent basis.

7 Pertaming Lo Engineering Department
8. Dankunl Goods-shed b Ratway owned, Hence responsiblity for getting clearances from SPCB/NGT including obtaining CTE/CTO is upon Ralways.

0 As per para 2 of Board's guidelnes ssued vide letter no.2015/EnHM/15/01 dated 16-04-18 to control dust pollution paved approach roads, water
sormking system, adequate green bell and wherever there is heavy loading/unloading operations, dust screen wals of adequate height are required. It
may be noted monthly average of 90 rakes are handled at Dankuni Goods. Major Commodities handled are sugar, cement, coal etc.

10. Pertaming to Engineeting Department.
Forwarded for further necessary action please,

SDCM/HWH
07/07/2023 11:29:15

Sr. DEN (Co)/HWH

Compliance of HQ Finance observations @

1. Compled by Commercial Deptt.

2. Compled by Commercial Deptt.

3. For point (a) to (d) k is ensured and for point (&), complied by Commercial Deptt.

4. The proposed work is Pollution Control related works at Dankuni Goods-shed, where as the sanctioned work is for “Engagement of consuftant
regarding preparation of DPR for development of Dankuni Goods Shed into World class Goods Shed”. and both works are different. Hence it may be
cosdered.

5. Complied by Commercil Deptt.
6. Complied by Commercial Deptt.

screening wall has considered in the estimate of USSOR item. It is very economical. Hence it may be considered.

Y “1010/‘/ A O

N -
Rl s SR. DEN (CO)/HWH
o 14/07/2023 18:00:53
1‘.‘{‘ = A :00:

CEPD/ER

Forwarded
CEPD/ER
15/07/2023 23:06:34

CCM/ER

Forwarded for finance concurrence.

CCM/ER
17/07/2023 10:41:20



.

.
FA & CAO/ER

el

The proposal s concurred for an amount of Rs. 28222 thousands subjects to the folowng stipulations:-.

1. Kmd adminstratrve zpproval of GM s to be obtamed before sending the proposal to Railway Board.
2. The pastion of WIP and TF may be kept n view and emphass should be on prioritlzng and targeting akready sanctioned works for compietion sa as
to ensure effectve feffcent utdzation of imted funds/outlays.
3. Reascnabieness of rate should be ensured.
4 Codt assessment may be cnticaly reviewed durng framing of detajled estimate after sanction of the work and preparation of Survey Report.
5. Dupkcation of work with other sanctioned works , € any, may be avoded .
6. Prease certfy that the quantity has been consdered on need based manner and are actually requrred for the work.
7. It may be ensured that the over all proposed cost of these works with other works of the subject umbrella work are kept within the sanct oned
umbrela works n each case.
FA & CAO/ER
09/08/2023 18:20:47
CCM/ER

Proposal s concurrad by HQ finance. Forwarded for compliance and further processing.

CCM/ER
10/08/2023 14:51:20

SDCM/HWH

Forwarded for further necessary action plkease.

SDCM/HWH
14/08/2023 15:05:38

Sr. DEN (Co)/HWH ‘

Compliance of HQ Finance stipulations are furnshed below:
| 1. Will be obtained from HQ.
2. Noted.
3. Ensured.
4. Noted.
5. Noted. |
6. Certified. |
7. Ensured.

i Forwarded for kind sanction please.

SR. DEN (CO)/HWH
14/08/2023 18:02:21

CEPD/ER

The proposal has been concurred by HQ Finance with observations.
The executive remarks in respect of HQ finance observations have been fumished by the StDEN/C/HWH.
GM's Approval has been attached to the proposal in SL No. 08.

May please forward to GM for forwarding to Raiway Board for sanction through IRPSM.




' CEPD/ER ,5

1 23/08/2023 17:25:36

PCE/ER

Forward to GM
PCEJER
23/08/2023 17:44:19

GM/ER

Forwarded to Nodal ED far concurrence of CRE

CGHM/ER
23/08/2023 18:0%9:35

ED/SD&T

e

Retumed to CEPD. Works other than passenger ameniies should nvarabl be stfed n terms of FIRR with caiculation sheet and alsumpt Grs.

ED/SDAT
23/08/2023 18:28°54

CEPD/ER

Returned to Division for resubmission after complance of Rl Board's observations as mentioned above.

CEPD/ER
23/08/2023 18:59:24

SDCM/HWH

Complance of Raiway Board’s Observation:

As per attachment no.4, compliance to WEPCB guidelnes s oblgatory for obtaning CTO (Consent to Operate) Certficate at Dankun) Goods<hed. In ordar
| to comply 1o aforesad guidelnes, the proposed polution control works & necessary. As per ACS no.1 to IRFC Volume I vide Letter no. 2023/F(X) IV10/1
dtd. 01.02.2022 (copy upbaded at Sino. 9), financal justification & not needed when the expendture & neurred on a statutory obigaton.

Hence FIRR may not be requrred.

Forwarded for further necessary action please.

1 SDCM/HWH
24/08/2023 14:28:44

Sr. DEN (Co)/HWH

| S.DCM/HWH has compbed the sbservation made by R Board. Forwarded for further acton please.

SR. DEN (CO)/HWH
24/08/2023 16:14:16

CEPD/ER

| The above proposal has been rerumed by Rly Board with observations.
| In connection with Board's observation, the complance has been submited by SDCM/HWH.

Please cee the remarks given by the division and accord your consant for further submission to the Radway Board.




CLPD/IR
24/08/2023 18:11:27
CCM/ER

As per kem no 2(a) of Rly Board's circular dated 10.9.23 attachad al SIno 10, Fnancil remuneratvensss s nol mandmory for sanction of works | whan
the expenditure & ncurmed on a statutory oblgation, Pollution control is mandatory at Dankunt Goods shed, as per order of Wea flangal Pokion Contiol
Board altached by the division at SINo 4.

Forwarded for fuither submisson Lo Rolway Bonrd,

ceM/tR

26/08/2023 15:33:09
CEPD/ER

As per Para 2(a) of Rl Board's L/N. No. 2023/F(X)V10/2, dated 10/03/2023 (attached at SL No. 10), when the pxpendiure b incurred on a Statutery
oblgation, the Financial remuneratheness s not mandatory for sanction of the work,

The executon of this proposed work at Dankuni Goods-shed, & mandatory for compliance of PoRution control measures 1o be t

aben as per order of Wed
Bengal Polution Control Board (attached at Sl No. 4).

May please forward the above proposal to Ry Board through GMJER for Ls sanction,

CEPD/ER
28/08/2023 18:49:42
PCE/ER
Forward to GM
PCE/ER
28/08/2023 18:52:57
GM/ER

Forwarded to Nodal ED for concurrence of CRB

GM/ER
28/08/2023 18:54:54

ED/SD&T

Retumed to CEPD. As per Para 202 of IRFC 1, fimancial justification has le be worked out for the works other than Passenger Amenties work. Accordingly
Gocds shed works should invanably be justified in terms of FIRR with calculation sheet and assumptions. Departmentwie estmates be attached n sngRe
pdf. Proposal to be resubmitted again.

ED/SDAT
12/09/2023 17:30:38

CEPD/ER

The above proposdl has been retumed by the Ry Board with observatons once pgain.

Please see the remarks and gve the necessary nstructions to the divison for complance wih Riy Board's observation,

CEPD/IR
12/09/2023 17:53:11

CCM/ER

Forwarded far necesary action in terms of remarks of ED(SDAT)/RiBY.




2
CCM/ER
13/09/2023 11:43:29
SDCM/HWH

Lamplanca ta Radw ay Bd's ohservations -

a) Pepatine i wss estenates altached o shgle pdt al altachement no 1

Y Dankuai G . )

B) Dankual Gonds & a magor tward pant not onky of Eastem Radway, Howrah Division but alio of whole Eastern Inda. It deals win commodt et ke Suge
“V'W"L Coal fag Bon & Steel ete, 1t caters the supply chae of the aforesak! commad® ks for major detncts of West Bergsl B Koba, Hourat, Hooghly,
M paganas. Present; approx 95 rakes per month are handiad al this goods-shed.

The eamng paticubs of Dankuni Goods fram Sept'22-Aug'23 (approx 1124 rakes handled) ace os folows -

Inward  Outward DC wC Shunting CRWC Charges  Total
Fralght in Freight+ Collection Collection Collection (5% Railway
Crs, Haulage In Crs. in Crs. inCrs. revenue+lease Earnings

(Rs.) Charges in (Rs.) (Rs.) (Rs.) charges@ Rel inCrs.

Crs. (Rs.) sq m) in Crs. (Rs.)

(Rs.)
160 0.95 4.2 0.5 0,05 0.19 465.89
(approx)

Cost of Work - Rs. 2.82 crores
3% Recurmg expenses: Rs 0.08 crores
FIRR - (465.89+2.82+0.08))/(2.82+0.08)X100%

= 15905.17%

Therefore, 1 & evident that the Dankuni Goods have potential to give huge eamings to Raiways with potential of additional traffic every year Further the
dneon & ako devebpng Dankuni Goods-shed as world class goods shed with one addtional ne which will increase the traffic upto approx 120 rakes pe”

manth,

It may be nated that f polution control works comphng WBPCB guideines are not completed then WBPCB may revoke cument CTO of Dankury Goods ot
further may not renew L, which may result to closure of ths goods-shed. 1If traffic movement from DKAE Goods s closed then Rakwvays have to nour

huge bss.

forwarded for further necessary action please,

SDOM /HWH
16/09/2023 17:29:10

Sr. DEN (Co)/HWH

Obsetvaton made by Ry Board & compled by StDOM/HWH. Forwarded for further necessary action please,

SR. DEN (COY HWH
19/09/202) 18:01:21

CEPD/ER -

The abave propasyl has been retumed by Rl Board with observations.

In connection with the Board's observatin, the complance has been submiLed by SOCM/HWIL? - g.Q\"',{’ '

N -'O. Q! . /.!




Please see the remarks gven by the division and accord vaur consent for further submission to the Ratway Board,

CEPD/ER
21/09/2023 17:49:22

CCM/ER

Noted. Farwarded for further action pleast.

COM/ER
22/09/2023 11:46:02

CEPD/ER

Complance in connection with the Board's abservation has been submitted by SDCM/HWH.
The FIRR cakuktion has been made by SDCM/HWH in noting side dtd 16/09/2023.
The department-wise estimate copy is attached 1o the proposal at SLNo. 11.

May please forward the above proposal Lo Rly. Board through GM/ER for fts sanction.

CEPD/ER
22/09/2023 15:00:49
PCE/ER
Forward to GM
PCE/ER
22/09/2023 16:01:53
GM/ER

Forwarded to Nodal ED for concurrence of CRB

GM/ER
22/09/2023 16:29:41

ED/SD&T

It has approval of CRB.

ED/SD&T
19/10/2023 17:16:31

CEPD/ER

NowIY
Govi.ol Ind




